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Heard Mr.P.C.Das, 1d. counsel appearing for the applicant

and Mr.P.K.Arora, 1d. co
This Court passed an ord

to decide the matter of

unsel appearing for the alleged contemners.
er on 14.12.2001 directing the respondents

granting Overtime Allowances to the applicant

on the basis of the records of the Rest House or any other record

within a period of 4 months from the date of communication of ths

order. If the applicant
the same may be paid to
shall be at liberty to ¢C
in this regard, if he is
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claim for having worked
afterAésked him to give
gave the detailed claim,
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said order was communica
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hallenge the order passed by the respondénts'
aggrieved by the said order.

rder it apﬁears that the applicant made a
overtime. The respéndent authorities there-
the details of his claim. After the applicant
the matter has been allegedly.examined by
ltation with their records. But they are

he applicant had'not worked overtime,therefore
vertime Allowance.

y grievance is that the respondents faled

ion taken by them denying the applicant's

rom the record nothingispelt out that the

ted before filing the;3233 in the Court.
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However, the respondents have enclosed a copy of the said order with
the reply filed by the in the Contempt Application after service

on the 1d. counsel for |the applicant. Ld.counsel for the applicant
has now come to know about the decision of the respo@dents denying
his claim. |

4, As per the safeguard given in the OA it is now open to

the applicant to file a fresh OA if he is éo advised. Bu£ whﬁe dealing
with the Contempt Application there is no.scope fgr us to take any

-action against the respondents after such reply being filed by the

respondents.

5. Accordingly the Contempt Proceeding is dropped.
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